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Particulars to bc examined

Is the appeal competent ?

a) Is the application in the
prescribed form ?

b) 1Is the application in paper
book form'?

€) Have six complete sets of the
application been fiked ?

‘a) Is the appeal in time ?

h) If nof, by how many days it
is beyond time?

€) Has suffieient case for not

making the application in time,

. been filed?

Has the document of authorisatiory
Vakalatnama been filed 7

Is the application accompanied by
B.D,./Postal Order for Rs,50/-

Has the certified copy/copies

of the order(s} against which the
application is made been filed?

a) Have the copies of the ,
documents/ relied upon by the
applicant and mentioned in the
application, been filed ?

B) Have the doeuments refsrred
to in (a) above duly attested
by a Gazetted @gfficer and
numbered aceordingly %7

c) Are. the documents referred

to in (a) above neatly typed
in double sapce ?

Has the index of documents been
filed and pageing done properly 7

. Have the chrenological details

of representation made and the
out come of such reprssentation
been indicated in the application?

Is the matter raised in the appli=
cation pending before any court of
Law or any other Bench of Tribunal?
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11.  Are the applicakion/duplicate N A o
‘quﬂ’oparo copivs signed 7 0 o
12 Are oxtra copies of the applicatiop %{ |
witin Annoxures filed ? _ o :
a) Identical with the Original 7. e .
b) Defective 2~ — f
- L
© c) wanting in Anncxures L
Nos. __ . . pagesNos ___ ? — .
13,  Have ths file sizo cnvolopes B ,r* o
: bcaring full addresscs of the - A .
- tospondents been fi lcd ? : : f
14, are the given addrecss the - (1?fy7‘ ”
recgistored address ? S
"5, - Do the names -of the parties , AT
. stated in the copies tally with : %
Ehoap dndirated in the appli- w T
cation ? ' f
16,  Are the translations certified r\* fl 1
to be ture or supported by an e T !
Aftidavit affirming that they )
are trde ? . ;
17. Arc the facts of the case o L
mentioned in item no, 6 of the
appllcatlﬂﬂ ? . _
a) Concisg % o ' YT "
b) Under distinct heads 7 - Y. |
©) MNumbered consectivoly B : kel
d). Typed in double space on one - Py f
R side of the paper ?° ‘
18,  Have thu particulars for interim { o
order prayed for lndlcated with ;
reasons 7 : . %
. [
19. Wnether all the remedies have.
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REGIST,<TION No. 12 of 198948 -
1 ) * 4
) Jai Narain Saxena .|
AEPELLANT . . !
RPPLITANT . T T
- -+ VERSUS -~
. DEFENDANT. Union of India . |
RESPONDENT i T
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!
| .
‘Hon'ble Mr.Ajay Johri, A.M., |

 Hon'ble MroDeKoeAdarwal, JeMes

Heard. , , ,

Admit. Issue notice to thé'opposite parties

to file treir reply by 12.5.1989. Rejoinder

affiddvit, if any, may be filed by 23.401989.

. List this case
130541989,

for,final heafing on
The prayer for interim relief, which
secking final relief at
ihe interim sta,e, is rejected.
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CENTRAL AD-INISTRATIVE TRIBIRAL,CIRCUIT BEINCH, LUCKNCwW,

Registration C.A., Ko. 79 of 1989

Jai Narain Saxemd N .ee ‘e Applicant.
Versus
Union of India and others cae oo ... Respondents.

.
v

e —

Hon. Mr., Justice U.C, Srivastava,V.C.
Hon'ble Mr, A.B. Gorthi, Member (A)

( By Hon. Mr. Justice U.C. Srivastava,V.C.)

By means of this application, the applicant
challenges the validity of the order dated 11.4.1988 and
the letter dated 9.12.1987 altering the seniority position
of the applicant on tﬁe post of .S.M. GradelIll to M.S.''.
Grade-I, The applicant was initially appointed as Signal
Khalasi on 10th.July 1989 in the Northern Railway, Division.
The applicant was thereafter sent for training wvide order
Gated 4.3.1968 for the post of M.S.M. Out of 27 persons
only Sri Chunni Lal, Sri Jata Shanker Bhatt and Sri Zamil
Ahmad along with the épplicant pagg!the test while rest %
of 23 persons including Sarvasri Hazafi Lal, Jagdish
Prasad Bhargava, Sant Ram ané Ganga Bishun failed in
the test. The applicant successfully passed the training
course on 11.7.1968. Sri Hazari Llal, Jagdish Prasad
Bhargava, Sant Ram and'Gangé Bishun @ould pass the trade
test for M.S.Y. Grade III on 29.4.1968,28.3.1968,29,4.1968
and 18.7.1970 respectively. it appears that wide order *
dated 13.3.1970 was passed reverting the arplicant from
the post of M.S.M. III to the post of relieving Khalasi
for M.S.li. retaining the juniors to ;he applicant namely
Hagari Lal, Jagdish Prasad Bhérgava, Sant Ram, Ganga
Bishun who had not only pagg?the test much after the <
dpplicant but were also promoted to the post of 1.S.2,IIIX

Contd ...2p/
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after the applicant. The applicant being aggrieved of

the aforesaid order of reversion, filed a Writ Petition
before the Hon'ble High Court, Lucknow Benck, Lucknow,
which came up for consideration along with other petitions.
It appears that the applicant'’s application was dismissed
and other petitions are allowed. All the aforesaid junior
persons Were however retained and allowed to work on

the post of M.S.M.III which the applicant was reverted from
the post of M.S.M. III to relieving Khalasi for M.S.M.
unreasondbly. The court held in the judgment dated 24.11.196C
that the applicant can succeed only against Hazari Lal on
the basis of applicability of paragraph 320(b) of the @&
Rajlway Establishment Mamual., As only one post was
akailable, the senior most among the applisents can

alone succeed. Dwarika Prasad is senior most among

the @pplicant inter-se. The applicant was assigned seniority
on the post of M.S.M. Grade~I w.e.f. 26.8.1979 on which

date the $8idkeniority was due to the applicant. Before
fixing the seniority of the applicant, appropriate
opportunity was afforded to all concerned and thereafter,
the seniority list was circulated vide letter dated
23.2.1987 placing the name of the applicant at serial

No. 26 which was later on confirmed as such. The applicanthz
shocked to receive a show cause notice dated 9.12.1987

after about 4 years issued by the respondent no.4 whersly
the applicant was apprised that the senioritf of the
applicant on the post of M.S.M. Grade-III was proposed

to be revised and as such the appdicant was a;iggizﬁéj 4
proéposed change. Indeed the respondent no.4 was incompetent
to issue such a notice dated 9.12.1987. Opening the

settled question of seniority fixation on the post of
M.S,M. Grade-11I, when the applicant is functioning on

Contd e o 0 3/"
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the post of M.S.M. Grade-I was wholly without
jurisdiction, yet the applicant filed a representation

before the respondent no. 4. The aforesaid representation

3

of the applicant was rejected by the respondents on Sy
11.4.1988 withoplassigning any reason. —
2. It is stated by the respondents in their written

statement that the applicant was assigned seniority —
from the date of passing of trade test dated 22.4.1986. In
terms of para-136 of the Indian Railway Establishment
Manual, actually the applicant's seniority should have

been fixed keeping in view of the substantive seniority

of Khallasi and he was advised accordingly vide letter

dt. 9.12.1989.

3. In view of the facts stated above, the applicant's
seniority has been reverted which has been admitted
by the respondents themselves in their counter affidavit
ané his representation has also been rejected by the

‘ applicant
respondents on 11.4.1988 by which the seniority of the /
was altered. By staying the operation of the impugned
order dt. 11.4.1988, the respondents §;g§restrained <
not to take away any benefit from the applicant in
pursuance of this impugned order, and respondents sre ~+
also directed mot to disturb the seniority of the
applicant. It is open to the respondents, if some
modification has taken place regarding the seniority,
it should be done in accordance with law and the
respondents will hear all these persons and cecide
the matter within 3 months taking into consideration
the legal position and é:é% observations made in this *

judgment. The application is disposed of with the above

terms. Parties to bear their own costs. Z%://///
— Member( Vice-Chaimman

Bts 9.12.19%1

kn,ug)



In The Central Administrative Tribuﬁal,
Circuit Bench, Lucknow.
civil Misc. Petition (M.P.) NoS§é50f 1990 (L)
In Re: i~

Registration (0.A.) No. 79 of 1989

[
Q
. J.N. Saxena and OthErSeeessssesesesADplicantse.

Versus
U.O.I. and Otherscoitttoo.ocol.‘.o..o..RespondentSd
Fised For 29.10.90

APFLICATION FOR CONDONATION OF DELAY IN FILING

COUNTER REPLY,

That delay in filing Counter Reply is not

‘intentional or deliberate but due to administrative

and bonafide reasons which deserves to be condoned.

PRAYER

Wherefore, it is most respectfully prayed.
that in the interest of justice, delay in
filing counter reply may kindly be condoned and

counter reply may be taken on record,

Lucknow.

Dated: lo - T %(;UQV«M—“

( ANTL SRIVASTAVA )
ADVOCATE

Counsel for Respondent,

~ \'




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
CIRCUIT BENCH, LUCKNCW.

Registration (0.A.) Applieatien No. 79 of 1989

Fixed For 29.10.90

Jai  Narain Saxena eevecesss, Applicant,
Versus

Union of India & Others sesessses. Regpondents,

COUNTER REPLY ON BEHALF OF ALL THE HESPONDENTS

1, fﬁ/’ Trv ol working as
Hss: /AMM o/#»‘m- in the office of
Divisional Railway Manager, Northern Railway,

Hazratgzanj, Lucknow do hereby solemnly affirm

and state as wunders-

1. That the officizal abovenaned is working under
the respondentg and is impleaded asg respondent
no. and is fully conversant with the
facts and circusstances of the applicant'sg
case-and has been authériseg by the respondents

to file this counter reply on their behalr,

That the contents of paras 1 to 3 of the

original application do not call for
reply.

That the reply of contents of pard 4 of the

original application are 8s belows-

3e That the contents of para 4(1) of the

original application do not call for
reply.

Contd...2
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That the contents of paras 4(2) to 4(7) of

the original application are admitted.

That the contents of parag 4(8) to 4(10) of

the original application are also adnitted and
it is subnitted that the applicant was assigned
seniority above the said persons namely

8/skri J.P. Bahrgav, Ganga Bishun, Sant Ran

and Hazari Lal in compliance of the Judgenent
dated 24,11.80 passed by the Hoa'ble Zxikuzzk
High Court, Lucknow Bench, Lucknow in writ

petition No., 620 of 1987,

That ke in reply to the contents of para

4(11) of the original application, it is stateqd
that the applicant hag already been assigned
seiilority avove 8/shri J.P. Bhargav, Ganga Bishun,
Sant Ranm and Hazari Lal in compliance of the
inoomplisnse—of the Hon'ble High Court's
judgement dated 24.11.80.

That the contents of para 4(12) of the origiral
application are denied. The applicant was not
pronoted and reverted several times for the
post of Mechanical Signal Maintainer (Me54M4)

Grade-IIT as alleged.

That in reply to the contents of para 4(13)

of the original application it is stated that
the applicanﬁj;}omoted as Mechanical Signal
Maintainer Grade-IIT on 6.2.73 and he continued

on the said post till l.8.78,

Contd....3
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11,

13,

$

-3 -

- That the contents of paras 4(14) to 4(19) of

the original application are admitted so far
it is matter of record but rest of the contentsg

of the paras are denied.

That the contents of para 4(20) of the original

application are admitted.

That the contents of paras 4(21) to 4(23) of
the original application are admitted so far
it is matter of record but rest of the contents

of the paras are denied,

That the contents of para 4(24) of the original
application are denied and it is s@bzmitted that
the applicant was assigned seniority from

the date of passing of trade test dated |
22.4.86. In terns of para 136 of Indian Railway
Establishment Manual, actually the applicant!s
seniority should have been fixed,keeping in
view of the substantive seniority of Khallasi
and he was advised accordingly vide letter

dated 9.,12.89,

That : the contents of paras 4(25) to 4(27) of
the original application are not admitted, as
stated. In the Seniority 1list circulated vide
letter No. 847E-II1/I/Sig./MSH dated 2.11.89,
all the said persons were placed below the
applicant and they have not superceded the

applicant as alleged.

Contdeeese.4
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15,
%
16.
_ﬁ.
P
17.
18.

- original application do not call for reply,

4¢Q3\

~4 -

in reply to _
That/the contents of para 4(28) of the original

application so far it is matter of record
is adnitted but rest of the contents of the

para are denied.

That the contents of paras 4(29) to 4(30) of

the ori:inal application are not ad=nitted.

The applicant has been correctly assigned his
seniority and it will not have any adverse effect
on the further promotion and seniority of the

applicant frowm the present working post.

That the grounds nentioned in the para 5 of the
original application are misconceived, vague,
irrelevent, illegal and not applicable to the
ingtent . case.

That the contents of paras 6 and 7 of the

but however, it may be stated that a siailar

application i.e. 0,A. No. 149 of 1987,

Mathura Prasad & others Versus Union of India
and others have already been disaissed by

khis Hon'ble Tribunal at Allahabad on 31.8.88,
a copy of waich has been filed as Annexure

No. R-2 to th’s reply. |
That in reply Lo the mntents of paras 8 and 9

of the original application , it is stated

that the applicants are not eatitled to any

COﬂtd.oooos
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E CENTRaAL ADMINISTRATIVE TRI BUNaL:

N ™
* CIRCUIT BENCH. LUCKNOW

relief ratner this application itself is liable
to be disalssed with costs in favour of the
answering respondents and a;ainst the

applicants.

19. That the contents of para 10 to 12 of the

the original application do not call for

reply, | #X/
sl

Lucknow

Dateds o -1-1¢

VERIFICATTION

I, the official above named do hereby verify
that the contents of para 1 of this counter reply
is true to my personal knowledre and thcse of
paras 2 to 19 of this counter reply are bhelieved
by e to be true on the hasis of records and

lezal advice,

Lucknow ?ﬁ%i//11

Dated:pfgo Adbrn P

\5“
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IN THE CENTRAL ADMINISTRATIVE TRI BUNaL
CIRCUIT BENCH., LUCKNOyw

Q.o NO, 79 OF_lggg

Leced 4 15T

Jal Narain Saxena see cee Applicant

VERgUS
Union of Indiag and others «cess Resgpomients.

ReJOIMDER REPLY TQ THE COUNTER REPLY_ OF

THE RESPUNDENTS,

1e That the contents of paras 1, 2 and 3 of
the counter Reply (hereinafter referred to

as Counter) need no commnents.

2. Thgt the contents of parac4 of the Counter
need no conments as the contents of para
442 to 4.7 of the application have been

'admitted.

34 That the contents of para 5 of the Counter
need no comments as the contents of psra
4.8 to 4,10 of the application have been
odmitteds Nevertheless it is submitted that
vide annexure=-2 to the application the'
seniority of the applicant is being changed
ana fixed in terms of para 316 of the Imdian

Ral lyays Establishment Manusgl azgainst the

i
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judgment dated 24.11.1980 ajj;ghe Hon'ble

High court, Lucknow Bench, Lucknoy which is

illegal, arbitr. ry and unwarragnted.

That the contents of parg 6 of the Counter

need no comnents as the contents of para 4.11
ad rJSad

of the application have been dGemgnded, but

since the position is being changed vide

annexure-2 to the application arbitrarily,

the instant application has been filede.

That the contents of para 7 of the Counter

are denied a3s incorrect while those contents
Oof para 4.12 of the apolication are reiterated
as correct. The applicant was promoted

and reverted severagl times to the post of

MeSeMe Grgde III and ultimately he was

promoted on regular basis to this post on

66261973 ¢

That the contents of para 8 of the Counter
need no comrents as the contents of para 4.13

of the application are reiterated as correcte.

That the contents of para 9 of the Counter

need no comments to the extent the contents
Of para 4.14 to 4.19 of the application have
been admitted while rest of the contents of
para under reply are denied, gs incorrect, bs
no specific denial has been given by the

answering Responients, hence it ig not POssible
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9.

10.

for thr applicant to furnish categorical
Ieplye.

That the contents of psra 10 of the Counter
need no cemments as the contents of para

4.20 of the application hgve been admitted.

That the contents of péra 11 of the Gounter
need no comments to the extent the contents
of para 4.21 tO 4423 of the Application have
been zdmitted. The rest contents of Par s

under reply are denied.

That the contents of %k Para 12 of the
Counter are denied as incorrect while those
contents of para 4.24 of the Application

are reiterated as correct. It is further

BAnLY stated that once the seniorityof the
App licant had 2lresdy been settled, there
was NO reason to unsettle the same by an
Officer of lowe£ ranke The question of
aPplicability of para 136 of Indian Railways
Egtablishment Manual is absolutely ize
irrelevant aznd uncalléd for and misconceived,
It s further stated that the applicagnt did

not pass any trgde teston 22.4,1980 as

alieged. It has not been disclosed as which

trgde test was passed by the applicant on

224441986, More over the contents of para



A

-

11.

D
=N
-4 - O

under reply are in anti_thesisto the
contents oOf para 6 of the Counter. The
letter dated 9.12.1987 contained in‘Annexure
No. 2 to the Application was absolutely
illegal, unwarranted ané misconceived. There
is no letter dated 9.12.1989 s stated in
pPara under reply.

That the contents of para 13 df the Counter
ate denied to the extent they are contrary
to the contents of para 4.25 to 4.27 of the
application wyhich are reitérated as correct
while rest contents of para under reply are
deniec as incorrect. It i; furg;r stated Mmal™
Of course the sagid persons have been pliced
beloyw the applicant in the seniority list
circulated vide letter dated 2.11.1989, yet
the applicant has been served with the letter
11.4.1988 contained in annexure~1 to the
application which hgas yet not been recalled
o¥ cancelled by dint of wiich the applicant

h-s been placed below the aforeszid personse.

That the contents of para 14 of the Counter
need no comments to the extent the contents of

pala 428 of the application has been dmitted

while rest of the contents of para under

reply are denied s incorrecte.



13. That the contents of para 15 of the Counter
are denied as incorrect while those conents of
pafa 4.29 and 4.30 of thevAppl;cation are
reitefated as correcte. The Respoﬁdents ére
themselves not following the seniority position
given to the applicant and circulated wide o
letter dated 2.11.1989 as referred in para of the

counter.

14. That the contents of para 1€ of the Counter
are danied as incorrect while those contents of
pPara 5 of the application are reitergted as
correct. The grournds urged by are well tangble
in the eye of law and the application deserved

to be allowed with coste.

15. That the contents of para 17 of the Counter
are denied as incorrect while those contents of
patas 6 and 7 of the dpplication are reiterated

as correct. It is further stated thzt the szid
judgment dated 31.8;1988 referred as Annexure-R2+to

theCounter has not been supplied to the gpplicant

hence the applicagnt is not in 5 position to reply

the Salice

yoret

6e That the conk;nts of para 18 of the Counter

are denied as incorrect while those contents of
pafas 8 gnd 9 of the Application are reiterated

as correct. The applicant is entitled for the

relief prayed for and the application deserves t



e

_be allowed with cost.

VERLEICATION

I, Jal Narain Saxena, aged zbout 51 years,
son of sri unshi 3Babu Ram, resident of C-1895,
Mini L.I.G. near Rajaji Puram, Lucknoyw, d0 hereby
verify that the ICOntent's §f paras 1 to‘ 16 of
thic Rejoirder reply are true to my knowlecge.

Nothing materisl has been suppressed and no part

of it f3zlge.

Lucknoyw Dated:
1920.
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APR17, 10 19389 COUNSEL FOR“TYH

APELI Cang,




ini ive Tiibunal : ‘
Clentral Ad@x.ustratnc iilN E CENTRAL ADMINISTRATIVE —
Circuit Bench, Luckaéiy

Fited todoy

Date of Filing 194 z?.c\
int Dy i
Date c«[Reccxpt by Past.. (2- L,',-g

Lt |

CIRCUIT BENCH ¢ LUCKNOWw

Co--t oM

Qode NO. 77 ‘ GF4:.1989 Uw'?

Jal Nargin SaXena, aged about 51
years, son of Sri Munghj Babu Ran,
resident of c-1895 Mini L.I.G,,
near Rajaji Puram, Lucknoy,

Presently working as Mo SeM, (Mecha-
nical Signal Maintainer) Grade I,
Nor thern Railyay, Lucknoy, cevee épplicant

1.

2e

1.

-

VERSUS

Union of Indig through its Goewaed
Manager, Nor thern Railway,
Baroda Houge, New Delhij,

Divisional Railway Manager,

Northern Railway, Hazratganj,
Lucknoy,

Senior Divisional Personnel
Officer, Northern Railyay,
Hazratganj, Lucknoy,

Assistant Personnel Officer,
Northern Railyay, Hazratganj, A
Lucknoy, teses ‘Respondents.

BETAILS OF apPLIcaTrON |

Particulars of the order adaingt
M -

which the anglicatigg_;s made.

. The aPplication ig being made againsgt
the order dateqd 11le441983 and the letter
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are made as annexures—1 and 2e

1.1. The seniority of the applicant has

been altered vide order dated 9,12.1987 is

¢

made as Annexure-z.

2, Jugisdiction of the Tribunal

The applicant declares that the subject

~ matter of the order against which he wants

redressal is within the jurisﬂiction of the

T ibun al °
~p
3. Limitatlons

-——-——_.-_—-——‘

]

'The applicant further declares that the

application jg within fhe'limitation'period

préscribed in Section 21 of the Administrative

Tribunal act 1985«

‘$> 4., Facts ©of the case_:

4.1 Tat by waY of the instant application
the petitioner challenges the validity of the

order dated 1141988 and the letter dated

i _ 9.12.1987 altering the seniority position of

the applicant on the post of Ml.Seie Grade IIT

' . - to Mo.SeMe Grade Ii. True copies ©of the afpre-

gaid order dated 11401988 and the letter dated

ANNEXURES=1 & - 9,12.1987 are being filed herewith as Annexures

Nos. 1 gnd 2 to this applicatione.

4e2 That the applicant was initiélly appoint-




The aPplicant there-~
after APPeared jipn the tegt held on 27

ard yas seleéted.

4.4 That the applicy

nt wag thereafte;'sent

for training vide Order dateg 4+3.1968 for

the pOSt of M.S.Mo

ls worthyhile
t0 point oyt that out of total Q?p

STL chunny 1,3, 4, applicant,

Shanker Bhatt sng Stil X Zamil ap

Bad coulg only

Sant Rap and Ganga Bishun faileg in

For the Sake of Ieady Teference a
Char¢ Showing the names/ielatiVe Seniority

"POsition of

men trade tested
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4.6 That the applicant successfully passed

the training course on 11.7.1968,

4.7 Trat the applicant was thereafter promo-
ted tothe post of Mechanical Signal Maintainer

Grade III vide order dated 19.11.1968.

4.8 That it is pertinent to mention that
Sarvasri Hazari Lal, Jagdish Prasad Bhgrgava,
Sant Ram ami.Ganga Bichun could pass the trade
test for M.S.Me. Grade III on 29.4.1968, 28.3.6¢
29.4.68 and 29.4.68 respectively and these
persons were later on promoted as MeSeMe III

on 156261969, 3.3.1971, 164341971 and 18.7.70

respectively.

4.9 That thereafter an order dated 134370
was passed reverting the petitioner from the
post of M.S.M. III to the post of relieving
Khalési for M.S.Me. retaining the juniors to
the applicant namely Hazart Lal, Jagdish

Prasad Bhargava, Sant Ram, Ganga Bishun etc.
whohad not only pass the test much after the
applicant but were also promoted to the post

of M.S.Me III after the applicant.

4,10 That being aggrieved of the aforesaid

order of reversion the applicant filed a

Writ Petition No. 620 Oof 1970 before the
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Hon'’ble High Court, Lucknow Bench, Lucknowe
The Hon'ble High Courf was pleased to hold
that the'applicant was se;ior to s5ri Hazari
Lal who was impleaded as an Opposite Party

in the aforesaid wWrit Pefition but as the
vacancies were not available the applicant
could not be adjusted on the higher post. 2
true copy of the judgment of the Hon'ble High

Court dateu 24th November 1980 is being filed

ANN EXU RE=4 herewith as annexure-4 to this application.

4,11 That obviously ari Jagdish Prysad
Bhargava, Sant Ram and ori Gangs Bishun yere
subsequently pﬁomoted to the post ofAM.s.M. II1I
along with sri Hazari Lal and as such the
applicant was the senior m08¥ among Hazari

Lal, Jagdish Prssad Bhérgava, Zant Ram and Gang

Bishun.

4,12 That all the aforesaid junior persons
were however retained and allowed to work on

the post Of M«SeMe III while the applicant

was reverted ffom the post of MeSeMe. III toO

relieving Khalasi for M.SeM. unreasonably.
dny way during the pendency of the aforesaid
Writ Petition the applicant was temporarily

promoted and reverted several times against
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the fortutious wvacancies of the M.S.M. III
and he was also paid the salary for the post

of MeSeM, III °

4013 That the applicant was lastly promoted
on regular basis against a clear existing
vacancy Of MeSeMe III On 642.1273 aznd he con-
tinued on the said post of MeSeMe III there-~
after till 1.8.1978 yhen he was again promoted
to a clear vacancy of MeSeM. II oOn account of

his meritorious worke

4014 That it is relevant to point out that
on the date of the judgment in the aforesaid
Writ Petition i.e. on 24.11.1980 the applicant
wag functioning on the higher post of M.S.M.

Grzde II,

4015 That the ladder of promotion goes
upward from the post of M.S.M. III t0 M.SM. II

and then from MeSeMe II tO MeSelMe I

4,16 That however the said Hazari Lil who
was promoted as M.S.M. III on 156241969 was .
directly promoted to M.s.M. Grade I on 26.9.79.
Similarly sri Sant Ram who was promoted to

MeSeMe Grade III on 1643.1971 was also Ghzecily
¢$—nA4hﬂ<%wu&4 on | 878 now

Pnelnd o | [
Promoted to the postl?f MeSeMe Grade I on =Pt

2541041980 while sri Jagdish Prasad Bhargava



o who was promoted to M.S.M. Grade III post
on 3.3.1971 was promoted to M.s¥.M Grade II
on 1.8.1978 and thereafter the M.S.M. Grade 1
on 3.10.1980. =ri Ganga Bishun could, hoyever
« An 1878 o~d ol pofrePivcrn
be promoted to the post of M.S.M. Grade IIL

Qood. T |
Lon 1.1.1984.

- 4,17 That the applicant was'not promoted
from the post of M.S.M. Grade II to the post

Of MeS.M. Grade I because of the aforesaid

>\q',
) pending wWrit Petition, although he was assured
) that he would be prémoted to the post of
) M.S.M. Grade I with effect from the due date.
) 4.18 That thereafter the matter was repre-
- sented before the Divisional Railway Manager
- 4

for considering thé case of the appoicant as
the applicant was wrongly reverted from the
pqst Of MeSeMe Grade III to the post of
Relieving Khalasi for M.S.M.; although the

~ Vacancies were available. Mpre over the

/};wmﬂ applicant was promoted to the post of MeS oMo

Grade III zgainst a clear vacancy on 19;11.68
while juniors to the applicant Sri}HaZaIi Lal,
Sri Jagdish Prasad Bhargava, =ri Sant Ram and
Sri Ganga Bishun, who failed in trade test in
the year 1967 in which the applicant was

Passed again appeared in another trade test
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held in the year 1968 in which they eucceeded
and éonseqUently_fhey were given promotion to
thé post of M.§.M. Grade ITT in the years
1969, 1970 and 1971 as aforesaid. 1In any of
the circumstances they cannot superseddhe
applicant. the Divisionai Railyay Manager
having examined the case of the applicant
allowed him seniority over sri Hazasri Lal and
below sri D.P. Gupta in the seniority list of
MeSeM. Grade III. 3 true copy of the order
dated 22.4.1983 fixing the seniority position
of the applicantvin compliance of the order
of Divisional Railway Manager to that effect

ANNEXURE=5 is being filed herewith as dnnexure=5 to this

application.s It is hoyever being made clear
afore-

that before the/said seniority of the applicant

was fixed, all the effected persons including

Sri Hazari Lal were issued notices to submit

their objections and after considering the

entire merit of the case the highest authority

4#0"/L”' of the Division had passed the order in favour

Of the applicant fixing his seniority on the
basis of his passing the trade test and promo-
tion in a clear vacancy in accordance with lawe.
4,19 That the apPplicant thereafter was

trade tested for the post Of M.S ..M. Grade I



ANNEXURE=6

3

for the first time in _fhe year 1985 and was
declared successful vide order dated 19.1.85.
Earlier to it the applicant was not givén any
opportunity to appear in the trade test

owing to the reason that the aforesaid writ

Petition was pending and therefore the opportunity

tO pass the trade test for the POst Of M.S.M.
Grade I could only become available to the

applicant only in the year 1985. & trﬁe‘copy
df the result declaring the aPplicant passed
in the trade test held for the post of M.S.M.
Grade I is being filed herewith as jAnhexure=6

to this application.

4,20 That thereafter the applicant ywas
promoted to the post of M.S.M. Grade I on

30.1.1985,

4,21 That it is aléo wor thyhile to mentKion
that the Divisional Railway Manager, the
Respondent No. 2 having examined tﬁe'case found
that the applicant was wrongly not afforded an
opportunity to be promoted tothe post of

MeSeMe Grade I, although he was fully eligible
and senior to those who were given that
opportunity. If the Petitioner would have
given his due OPportunity at appropriate time

for being promoted to the higher post he would
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ANNEXURE=7

/\\
@

have been promoted to the higher post as he
has cleared the trade test in one attempt.
Ehere,has no fault of the applicant in any
manner whatsoever and as such the applicant
was assigned seniority on the pogt Of M.S.M.
Crade I with effect from 26.9.1979 on which
date the said seniority was due to the
applicant. Before fixing the seniority of the
applicant appropriate opportunity was éfforded
Trrw e O °
to all concerned andlthe seniority list wo=
circulated vide letter dated 2342.1987 Placing
the name of the applicant at gserial number
s ' .
2§yas later on confirmed as such. a true
copy of the aforessid seniority list along

with its covering letter dated 23.2,1987 is -

being filed herewith as annexure-=7 to this

4022 That although the Chapter of fixing
seniority was closed as back as in the year
1983 when the final orders were Passed by the
Divisional Railyay Manager, the Respondent
No.2 fixing the seniority of the applicant
over Sri Hazari Lal and beloy sri Dwarika
Prasad as contained in annexure~-5 to thig
appl;cation yet the applicant'sh0cked to
receive a show cause notice dated 9.12.1987

after about 4 years i_sued by the Respondent
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No. 4 whereby the applicant was apprised

that the seniority of the applicaht on the

post of M.S.M. Grade III was proposed to be

revised and as such the applicant was asked tq

submit his objections/representation against

the proposed change. Indeed the Réspondent No. 4
- was #ti¥E} incompetent to issue such a notice dated
9.12.1987, a copy of which has already been
filed as Annexurefz to this gpplication.
Opening the settled question of seniority
fixation on the post of M.5.M. Grade III,when
the applicant is functioning on the post of
N w‘(ub\’%«a,w\&kow fansdidhe .

M.S oMo Grade It yet the applicant £iled his
objections reminding the Opposite Party No.4
that the matter has already been settled as
—_ back as in the year 1983 and there was no

justification for opening the stale guestion

at this juncture. & true copy of the repre-

sentation made by the applicant is being filed

ANNEXURE=8 herewith as annexure-8 to this Application.
- e —
—

4.23 That thereafter the aforesaid repre-
sentation of the appiicant was rejected vide
order dated 11.4.1988 ywi thout disclosing any
rhyme oOr reason for rejecting the same. No
justification to alter the applicant's seniority

on the post of Mx&xMx Khalasi has been mentionec



™)

3 true copy of the aforesaid Order dated 11.4.80
which has been impugned tothis application has

already been filed as annexure-1 tothis applicatione.

4.24 That once the seniority of the applicant

has already been settled by the Divisional Railway
Manager, the Respondent No. 2 it éannot be revised
or altered by the Respondent Nos4 who is an officer
of lower ranke. The impugned notice contained in
annexure=2 to ‘this appiication is therefore wholly

withott jurisdiction and void in the eye of Lawe.

4.25 | That it is crystal cleér from the facts
narrated herein sbove that Sri Hazari Lal, sri
Jagdish Prasad Bharéava, Srisant Ram and sri Ganga
Bishun were failed in the trade test held in the.
year 1967 in which the applicant was declared
successful. These persons could pass the trade
test after about more than 1%2 years in a fresh
trade test held subsequently“and therefaore they

cannot be made senior to the applicant in any

manner whatsoevere

4.26 That it is also worthyhile to point out

that the applicant was given promotion to the post
Of MeSeMe Grade III eariier to the aforesaid
persons and as such these persons cannot supersede

the applicant under any provisions of lawe
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4,27 That it is well settled principle

of law that the person who passes the trade
test earlier is senior to the person who pass
the trade test later on. The said persons
have passed the trade tegf held afresh in
the year 1968 hence they cannot calim any

benefit of seniority over the applicante.

4,28 That the sald show czuse notice,
contained in annexure-2 to this application
has Dbeen igsued altering the seniority of

the applicant while he was functioning on the
bost of M.SeM. Grade I. The applicant has
already been given semiority and other benefifs
with effect from 26.9.1979 and his pay in the
post Of M.S.Ms Grade I has also been according-

ly fixed and is presently enjoying the sames

4.29 That in-case the sald altered semiority
is implemented the applicant will not only
go.down to the aforesaid juniors but will also
be reverted to the next lower poste. Sarvashri

Hazari Lzl z=%

had already been given
benefits of promotion directly from the post
Of MeSeM. Grade III to the post O0f Me.S.M.

Grade I illegally.

4,30 Tat as the vacancy position on the

post of M.S.M. Grade III was not clearly
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| pointed out by the Respondents k% before the

Hon'ble High Court and the mistake was later
on rectified before the Respondent No.2

220 BT [2/ MM T —éPPNo‘Y:L
mentioned in office file No.y&&=¥8 the
applicant's seniority position has correctly
been fixed on the post Of M.S.M. Grade 1III, II

and I and there is no occasion to alter the

Same.

L]

5. Grounds for relief with legal provisiongs

ﬂﬁ4f1””

i) Because the applicant's seniority has
already been fixed and settled by the
Divisional Railway Manager, the>Respon-,
dent No.2 as back as in the year 1983,
hence the Respondent No.4 the lower
authority, cannot issue any notice to
alter the seniority of the "applicant
dismentaling the orders passed by the
Respondent No. 2. 2as such the notice
dated 9.;2. 1987 contained in Annexuré—z
is wholly without jurisdiction and void
abinitio. ’

ii) Because the.applicant is presently func-
tioning on the post of M.S.M. Grade I

and is enjoying all the benefits of the

samee. He is looking for the next promotim
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1ii)

iv)

v)

vi)

on the higher post and hence altering his
seniority position on the lower post of

M. SeMe Grade I is highly misconceived and

in anti thesis to the gettled canons of the
seniority.

Because the applicant is enjoying the senio=-
;ity position of the post of MeS.M. Grade I
and there is no relevancy to change his
seniority position on the lower post Of M.S.M.

Grade III at this juncturee.

Because the Respondents are stopped in the
eye of law tO open the stale question which
has already been settled by the highest

officer of the Division.

Because the applicant had.passed the trade
test held during 27¢3.1967 to 30.3.67 and
was also promoted as such to the post‘of
M.SeM. Grade III aéainst a clear vacancy on
19.11.1968. The other persons whose names
have been referred in the body of the appli=-
cation had not only failed in the trade test
of the year 1967, but could only pass the
trade test held a-fresh in the year 1968.
As'such these persons cannot be made senior

to the applicante.

Because it is well settled principle of law
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vii)

viii)

ix)

X)

g';\

that a person yho passes the trade tesgt

‘earlier Xis senlor to a person who passes

the trade test later one.

Because it has already been held by the
Hon'ble High Court that the applicant's
case is governed by paragraph 320(b) of
the Railway Establishment Manual and as
such he is senior to Sarvashri Hazari Lal,
Jagdish Prasad Bﬁargavao Jant Ram agnd

zanga Bishune

Because the action of the Respondent No.4
in altering the seniority of the applicant
is wholly arbitrary, malafide and

unwarranted in the eye of lawe

Because the applicant could not be promo=-
ted earlier at appropriate time o&ing to
the fault of the administration foi which

the applicant cannot be made to suffere.

Because the action of the Respondents

is whollyvperverse to the statutory
provisions contained in Railway Establish-
ment Code, Manual and all other principles
pertaining to seniority besides in

contravention of the provisions of Part

III of the Constitution of India.
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6. Details of the remedies exhausted:
The applicant declared that he has

availed of all the remedies available to

him under the relevant service rules, etc.

Te Matters not Qreviouslz filed -
Eending_nkth any_other courtz

The applicant further declares that he
had not previously £ind any application, writ
petition‘[ Oor suit regarding the matter in
respect of which this application has been
made; before any coflirt or any other authority
Oor any other Bench of the Tribunal nor any
such application, writ petiéion or suit is

Pending before any of theme

8. Relief(s) sought :

in view of the facts mentioned in para 4
above the applicant prays for the following
reliefss-

1) The impugned oréer dated 11.4.1988
containe@vin &nnexure=1 and notice dated

9.12.1987 contained in annexure=2 may

m kindly be set aside.

2) to issue such other order or direction
restraining the Respondents not to
alter the seniority position of the

¥ppikeatk .applicant as settled vide
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order dated 22.4.1983 contained in
annexure->5 fo'the applicant and has fixed
in the cenibrity list contained in
annexure=7 to the application and fur ther
direct the Respondents to continue to
give all admissible benefits to the y
applicant as usual.

3) to pass any other order or direction which
this Hon'ble Court/Tribunal deems just and
proper in the circumstances of the casee

4) to allow the applicatiQn with coste.

Grounds for reliefs
Same as mentioned in para 5 abovee.

90 Interim order, if any prayed for:

Pending final deéision on the application,
the applicant Seeks the following interim
relief:

That this Hon'ble Tribunal may kindly be
Pleased to stay the operation of the impugned
order dated 11.4.1988 contained in annexure=-i
to this application altering the seniority
position of the application and further
restrain the respondents not to take away any
benefit from the‘applicant in pursuance of
this impugned order during the pendency of the

case and allow the applicant to continue as

Usual,



10, In the event of application being sent by
registered post, it may be stated whether the
applicant deéires to have oral hearing at the
admigsion stage and if so, he shall attach a
self addressed Post-Card or Inland letter, at
which intimation regarding the date of hearingr

could be sent to hime.

1le Particulars of Bank Draft/Postal Order filed

in respect of the application fee:
PostALORDER — % 827959 o Re. Sof=ady
Daded 16]4]89. Sspued ’aa_ Hiyh Couct: Portoidice

12« List of enclosures s as per Indexe.

VERIFICATION

I, Jal Narain Saxena, son of Sri Munshi Babu
Ram, aged about 51 years, working as M.SeM. GR. I,
in the office of Divigional Railway Manager.
Hazratganj, Lucknow, resident of ¢-1895, Mini LIG
near Rajaji Puram, Lucknow, do hereby verify that
the contents of paras 1 to 12 are true to my per-
sonal knowledge and that I have not suppressed any
material fact.

A R2E
- \

Date: apriljo 1989 Signature of the applicant.
Place : Lucknowe.



*,j ' IN THE CENTQAL\ADMINIQTR E-TRI BUN AL
e CIRCUIT “BENCH, LUCKNOW
. -
/ . . O.Ao NO. . QP: 1989
l Jai Narain Saxena ceose Applicant
: - YERSUS
Union of India and others ceee Respondwnfs.
ANNEXURE = )
\"‘ : .3
. :%‘ i Wi ;
q.. ‘ C?f - e S \ , ')ﬁ
\‘J 3 % 3 : U
By NORTHERN RAILWAY
- No.220E/11-1/MSM 111 ' Divisional Off-ice,
' ‘Lucknow.0t. 14.4.88. .
*-Q_—‘.
The t./1&11/LKO,
. The CS1/U/BS8B,
The S1/E/BSB,S51/PBH, PRG,
The SI/E&W/FD,S51/C/LKO,
) The Sr. DSTE/LKO,
The Divl.Secy.,NRMU/URMU/LKO, ,
. _ kYR
! Sub:-Re-assignment of seniority to Shri Jaiv‘ ‘ &
) Narain Saxena, MSM/I/LKO. ' o -
ah . &
As no new facts had been brought by Shri e
Jai Narain Saxena, MSM/I in his representation ard as such
2., -~ the proposed seniority issued under this office letter no.
~ 220E/11-1/MSM 111 dated 9.12.87 has been -treated as final.
L : 1 ‘
. o /Lc/,\jlllf ’/i .
f - : /H !
\\ AssttyPersonnel Officer,
C\\\J- Lucknou, -
i ’ \\.\'\ -
Copy to Shri J.N,3axena,MSM/1 under CS1/1/LKpa ,

e Mt e e
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\rit Petiton No, 620 of 170

L’M R , o
m&;ﬂm Bnd an nthera ° re se .2etitloner30 ;

| .

‘ by . L, ' ,
' L VeroQs '

' The Divisionel Suporuntendent, Norinern Poilvway Lucknev
..Opp,Part_oeD-

WRIT PETIZION UNDEiR ARTCLE 226 OF TJ&R COUNSIITUTION OF

l
}
l' ‘ and o0thers ... Ceve
: IKDIA.

IECEBO‘J DhTED . 24 011 . 198().

Horul,S Vaxmooda
Hop, EN.Ooyalds ' ~ N
(velivered by llon'blo KN Goyo1,.a) . TR :;:,{f e ey

. These tvo wrlt potitiong are direotqd z,galnat an order e ‘
of reverolon whercby the throo pouuonora have bota re'ﬂerted
) 3 .
grom tho post ef ¥oohnnicol cipnel Kaint:;lner Grado 111 to ‘
‘ . the post of Khslosi. The contention of the threo «)otl‘uone o g

o is that thoy were senlor to other officicls who have beon -
I retained Gn the higher pont ond heve met beon reverted. . .
The t wo poutionars in writ poﬂtlon,ﬂo. 620 of 1970 BE

‘ ° are YJota Shenker Bhott and Jal Narsin. Sakaena. Thoy uero.’:%

PA 4% eppointed 8o Kholosis in July‘1959 and they pnased trade

408t om 785x0]. 1969 vhorehy their anitabiluy for the higher'- B |

_ -post. was certified . The potitioner in writ petition lo. 682

‘Duerike Pracad wes eopointod ug Khalgsd in-- g

w02 1970, nemely,
bapteq\bero‘l 959 ung he pessed the trede test on 23--1963. ,

i . »7r AL thﬁ three petiticners were. ,romoted to the higher pct

3 -after. navlng paascd the trade test. lhe promtionw;.s not

e
en a perﬂanent bosis but wse in ron=-fortuitous vocanoies.

T, .
T y In tha oase of Dwarika Prassd bhis prom4 ien took pluce on

petitlonera were prouoted in
4

| 10.1.1966 wbile the other two

t

1968 end 1969.




N vy ageinst thls,

. oo far eo Badri wis concerned, . .
In the writ potitions, ebjection hus slec been tokexn

. e @

res,ondent liageri “pl who 1s responden®

| ne.B 1n writ netitlon No, 682 of 1970 ond respondent no.9

}warit petition Ne,.620 of 1970 w oo sppointed as Khalasi

osrlier than t heso three petitioners but #he psesed the
trade tost pnly in Merch,1969, He wng thereanfter oromoted

in non-fortuitous vzoancy in February,1969. On the .
bagis ef there dates 1t hss beon contended bythe potitiomsrs
thot tiey were eenior to Hazeri sl by virtue of 4heir
having quselified ¢n earlier trade tests end having got
promoted in non-fertuitous vacamiea Yefors eny cubsscquont
test wae hell, Reliance hea bacn pleced ¢n punrograph 320fh“

of the Indian Ragllway BSetublishaent Henubl,

The learned counzel fartho }Union of Indis ond
ihe suthorities cencerned has plzoed relience, on
the other hiend, cn panogrash 316 of the sume Manual. “het
parsgraph, to our mind, doee not auply to the case 88 it

relatea R0 differeant dates of trade teato when anch dirrerent 5,

dates could bo treated s ane cOntinufus oxaminet lon. 1t ’“ff
Beo 0ot boen suggestod that the trade tosto at which tho

potitioners qualified 1in1965 and 1967 respeotively oould BO

trosted sa one continuous exeminsticn which continued till
4969 8t whi hthe reegendent Hezari Lal quelified. In these
oircumstencea persgraph 316 of the ianugl is clearly net -
eppliceble and porgreph320(b) of the Manual is stirected
erd sll the thoro petitioners must be held senior te Hazari
ial. ' '
Intielly the petitioners hed chsllenged the conierity 3
givon to ene Badei 08 woll, but the snid Bodri appeers
to hsve retired during the pendency of the writ potitiena.
Accordingly, no relief can be cleimed bythe potitieners

aeaanﬂ% t4o /romstien of Letafaet Hueain, Rajdee, S.il. Huasin -~

end Umrao ‘Uingh, THLSE four persons wers promoted in 1964.
' The centention of the petitioners ia thet these reapondents,
o _ were theugh senior %o the petitioners, were no quallfied at 1
| ,"tho time of their promotions e they hod met fulfilled the
' qualifioatlon relating to the requisite length of

experﬁence, wa are net, hewever,
w da .




——

- &

gzoéarod to'entertoin this plea because their prometion
had taxoen plaoo in 1964 while thesc urit setltlions were
filod in 1970 ts those nromotions ware nat chsllenged for

‘@ period of alx yeors wud ws inthe meantime these

regpondents hsd elready ronuired exserience onthe higher
pent, the petiticnera oermet be peruitted to urge that t he

promotion of thesc respendents should he nullified merely

enthe ground thol at the time when they were promoted

in 1964 they hod not fulfilled the quslificstion eleting

to lensth of expedsnce, The petitioners themmelves were not
even eligible for prowstion st thrt fime.

scoordinply, the petitioners cen succeed only g;ainst

Hﬂeserl 481 en the basis of rninlicability of paraaroph 320(b)
.0£ the lunual. ia onlycne post wis avallablo, the '
- senlor-aost among the petitionern oon elone swoceod. Dwuriko

pruved is seaior-aost ummng the setitionare inter so.
In the resuld , writ petition Ho, 620 of 1970 is

‘dismissed while writ petition Mo. 662 of 1970 1s allowed

and o writ of mendamusg ig iegued 10 the Unicen of India’§*
t0 theat tlie getitloner as senior to Hagari *al. The order
of revera un,/nnexure 1 to the writ petition, in so fer a8
it relates to Iworiks ¢reand the petitioner inthim cese,

18’ hereby qucshed. ilv ordsr =3 te costs,

Sde/"KgSQVHI'MQ
’ Sd ./-K ‘h.ceya]»'
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i ) Lucknoa-Dt. 22040 19830

The Jdvielenal Bacrotary, ° B . '
NeReMoUs, o e Lo
Noar Guards Rumning Toonm, - I o
Cbﬁl‘bash,hucxﬂoﬂo

™ Subste-Fixstion of Seniority of Shri Jaf Nagain Saxana MiM. : , c
ks

Raofie Agstt. Divl.-Secro:ary' 6 De0e NoohNRFU/S54/224 Dtede5.82
to NRM/LKO.
-2 .

Sonlority caso of

the 8bove named buo been examined by DRM/LXO
in detatl,

-7 S

Strd -Jod Nerstn Sasona hss boen aselgned ceniort
Co Shri Hizavd lal and below Str{ Duarka PBde
!

116t of MeSoMe 8t8dc 1XY circulatod vido ¢t
Noo84&YE/ILIY| DL, 22:90750

<y ovar
Cupta in tho oonfoniity . ;
nis offlco lettur : '

Dt et e
g e T

Y to $iwri {Jed Marain Saxona MSM Grade 1T urdor s'!-_ll'..l(b Skl

or information,

JNSoZ 2040330
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No: 847 B/II9/MSN-I

71320=2040

i geniority list will be treated as final.
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NORTHERN RAILWAY.
. !

Divisional Office,
Lucknow, -Dt/=23/2/87.

The SI I & II LKO.
The SI(E) (W) BSB, FD.

'~ The SI/RBL, PBH. o A o
. The S;[/C/LKO. o R ‘ f K )
/o . o N K,

¥ . Sub :- Provisional "eeniority list of MSl Grade I
' in scale 1320-2040 (NS). :

' The provisional seniority 1list of MSM Grade I inscale
%NS) ig gsent herewith for information of all con-
cerned staff. The objection/representation against this seni-
ority list if any wy please be-sent within one month from the
date of issue of this seniority list. If no objection/repre-
sentation is received within specified period, this provisional

for Sr. Divl.»Personn71 Of’fic T,
S g . Luck.awe

: RN
59 @};
IN THE CENTRAL ADMINISTRA I%ﬂ

€opy to DSTE/LKO, Secretary URMU & NRHU/LKO." ' SRR R
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majwwmezwwwwmzHoxHe« 'LIST OF MS1 GRADE YA J
3 R SANC! .
" LUCKNGW DIVISION VAT NCTIONED STRENGTH 3 52 ( A1l PERVANENT.
81. No, Name m«ma:m.ﬂ..m Warme Hd,d TR . Substantive , .
Station ate of birth Late of FYost ureds Pate D
- . L Aprtt. ot of owg of Post Greds Date of Off- SC. of ot
ey prr=) 2 5 5 5 . o . iclating | .
. : L ) 9 10 T
1 12 |
1. A p)
2 mmmmmw%ﬁa Abdul Salim SI (W) BSB 17 .4 14
SN Varme Samjhawan ST (¢$ Lko m.n.mm 6.5.,51 MR ~L 1720-2040 8,1,75
i° SatPal Singn wmwﬁmmmé SI dess 1 ﬁ.ww dm.w.ww ﬁﬂ“ -1 1320-2040 15.5.75 No
5. Adya Pd Santoo Si ,w BSB  16.7.3 ezegr MM -1 1320-2C40 19.4. ,
. t m " oL m 7 X @oboﬂb ZO
%. ﬁmmmoo Hmdmww tnen WW\AWU Fd. 4b.m.mm m“wwm e T 1320-2ck0  1.8.78 S/G
m.oacwmqtmp Pancham SI/pDS. 30.1.20. 20.1.49 '53"" ve  1s _1.B.7E - No
&AM AN Ram Svaroop  SI/PBS. 28.2.22 18.11,52 e en 18979 No -
mm BE :%mmﬂ. A Ains. ari mHnHvEm 7.6.21 11,53 ’s . . 1.8.78 No
10. RE Ghosh 1.5, Ghosh _SI/E/PSB. 29.2,01 10.5.60 .. . s 1.8.78 No
12° hwgmo Penochan mH\H\rxo. Au.wwnum 20.11.56 e y) ’ 1.68,78 No
12. Latafat Hu. Liagat Hussain SI/13/Lko 6.5.%0 21.11,55 ,, oo we 1.5.78 No
14, mmm:» Nath Ram Lochan SI1/BSB - bo3.4c 5.4,62 .. 'y ye  1.BJ7E. No
15.Sen .memmmwz Mubark Huscain SI/I/ Lk 2c.1.32 5.2.59 ., v vs 1.B.7E BAC
15.Sent fam  Ram Dharosay  SL/W/iD °o  14.2.3 1.7.63 ., o es o 1.B.T8 Ng
17 ‘Ram L_wm mwpﬁ_m SI/11/Lko w.w.wm 23.6.59 .. o vy 1.8.78 No - °
18 Fandiah m Bali SI/E/FD, m.i\W. mw.“m.wm i n” ”. “.M.WM ﬂw ‘
ac . . ] Be
18 R hogh Gy ohash SI/RBL R pr es 18478 No
32 gLtk e P ok S1/Lkc 5.3.35 20.11,58 No
20. E. o.cwdsmwnw J . Rransis SI/I/Lio Am.m.wm 22.5.89 ' ' by 23.12.79
\N.OI—‘.gprwUQH.w i, Meral Singh MH\i\mw.: 2,35 6.6.55 ’? 1 sy 29.9.76 No.
25 Ram leres RamRekha Ram  SI/E/B3S ] 20.11.35 8.12.56 .. vr s 26.10.79 No
24, mc&uwmmw» Bhagirathi S1/ FBG, Am.m.wm 11.6,66 ,, ' rs 20.10.79 No
) P 2 20.11.56 ve as _1.8.78 . No
25 Duarira B.D Sonker S1/1/Lko c T ve ey 20079 s/c
Se.dm 3 Pd, Ram Saroop SI/1/Fd 12.00, % 13.2.59 No
N‘w. Ha Hmmsm B R, Saxera mH\H\hv.m Qx.m.um Nu.gm.mo i 'y ve <0.L,E0
e 5 mw 1 Badri tlarain UH\m\mm,m. 15,7 .30 16.7.59 ’y ’ s 26.,9.79 8/C
28 o Fadunbep S.Cagundar SI/E/BS3B . 9537 £ 6.5 ., vevr 26.9.79 -No
30, ﬁéw,mmmwwmmmmm A K. Banejee SI/E/DoD. 1.0:28 TN I 26.9.79 No
‘_. . naAaLb, Khen ST/W ap”® .40 14.3.70 'y X sy  21,.70.7 ~ . N
WN”mmm”mp..ﬂM»MBds Shambhocnath mH“mm\,wym ) \u.m.:m ._b.m..wo . o o 21,580 T zm “t -
uuo rm omm mmm.ﬁsu. Ccm. H,H.MUWﬂT_.H MH\MHMH“—AO 1 4 E .Pu Am-.w.‘wo , ' ’ NdoU.mO No e
320 5 F ponargavy R P -Bhargawadl/l/Lko . 2.1.42 20.2.70 4, o ar 3.9C.E0 No
38 ChmiATar  phurcharan STLI/Lbe. 1501033 18.7.58 ., »s»»  B.10.EO No ;
35" Budhu rmw mmemwﬁH PWI-1/Lko mmwwm 5.9.58 . re T mmm“ocmmb (3.10.€0) No
b ade . ol o Q LR 1 y *
S Ram Sa Shriman SI/A/EL. 28,6,31 Nw.mo%m P11 1300-1800 T msw o
NO. M%wauduwoo MCTSOO MW“m“MMHM aMo‘_H.WN Amoachmm 'y ’ ' mwﬂlw ‘_WNOONﬁDO \_oqomm« ww
41, mmwam/\ th Ghiriaoo SI/w/ M.JD. NM.W.WW am.acw\w ”” X ’o .... ’) ' “.M.mb No
. eDe i ) » . .
Mm. m.:. Hhan PBabu Khan WW“M\ Lko. _ 1.5.01 ww.wommm - ' ' . SRR b mw no .
43, Ganga bishun Buttilal ST/ 6.11.42 R T ’e , & v»  »» 1.1.84 NS
. Ram Lakhan Sunder Ra 3 /11/Lko, 1.12 .3 ) .\.MO ’e o ve ') ) 1012 No
bm. Wmsamo SukbNa in m mH\f\mum. A.W.wu mbu.w .8 ,, - ') . ' 'y A.Q.Mb No
46.¢.5. Bhatt S.p. Bhatt m&m\qo. 30.1.78 9.2.59 . S " AR L No
a- E,.m. Singh BN, Sinrh mH\m\ Lko, 1.7.%7 13 wo . ' T - AR No
48. fhairoo = Sahib Demn LR .12 19713759 ! b T S - No
49, Ram Ball ~ Bishashwar  SI/E/FD. 5513 z2.10.% 1! e e e 1108k No
. O d e ey 1 ’
51, Torear Lal Banceet SI/E/BSB J 20.10.58 ,, A A RN CONe -
52, Kamta . pamefey S TLke. 269" 1,10.73 " e e 1L1EA No -
m Bhrosey SI/PBH, «1.39 5.9.59 ' " s .
9.3.31 ' e 'y i v e 1.1.84 "BAC
X) ’s 0 1.1.84 mbﬂ
.\&.% - ') X vy 1.1.84 No
o~
S e s . S
. ‘U,».nmau 23.2.1987. ”-Nr.. U
= lHMvw»c o.m M n\ H\XO... . g .w. ,.
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